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INTRODUCTION 

I, the Chairman. Committee on Subordinate Legislation having been 
authorised by'the Committee to submit the report on their behalf. prescnt 
this Twentieth Report . 

2. This Report relates to the implementation of the recommendations of 
the Committee made in their Sixth Report and Seventh Report (Tenth 
Lot Sabha). 

3. The Committee considered and adopted this Report at their sittin, 
held on 22 August. 1995. 

4. The Minutes of the Sixty-first sitting of the Committee are appended 
to the Report. 

NEwDEun; 
August. 1995 

Bhadra. 1917 (Saka) 

AMAL DATTA. 
Chairman. 

Commillt!t! on Subordillat~ Legi.dation. 

(v) 



REPORT 
ACTION TAKEN BY GOVERNMENT ON THE 
RECOMMENDATIONS OF THE COMMIITEE 

Under Direction 103(1) by the Speaker. the Ministries lire rcquired to 
furnish from time to time statements of netion taken or proposed to be 
taken by them on the recommendntion!l made by the Commitlee in their 
reports. With a view to ensuring speedy implcmentation of their recom-
mendataiolls, the Committee. in paragraph 93 of their Sixteenth Report 
(Fifth Lok Sabhn). had fixed a time-limit of six months within which the 
MinistrieslDepartments should implement their recommendations. If in 
any particular ea!IC it had not been possible to adherc to this timc limit. 
they should a.IOk for extension of time from the Committee after explaining 
the difficulties in implementing the recommendations. Still the cases of 
delay continue to occur. The Committee cannot but stress ugain that the 
Ministries concerned should evolve suitable measures to streamline their 
procedure in order that the recommendations mndc by the Committee arc 
implemented within the maximum time-iimit of six months luid down by 
them. 

NEwDELJIl; 
August, 1995 

Bhadr8. 1917 (Saka) 

AMAL DATTA. 
Chairmall, 

Committee Oil Subordillate Legislatioll. 
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APPENDIX 

Stll'~me,,' .f/u/rI·i", II,t' Ac/i(JI' T"k~" by GOl'('''''''I!/11 (m Ihe' Re'C'fJllllllt!nullliol/$ of IIII! 
COlllllli,," 

S. No. Ref~rence to para Summary of R~c:onlmcndational 

1. 

Nos. of Report AuurBnces 

2 

SIXTH REPORT 
(TENTH LOK 
SABHA) 
(Presented on 
24.1 t.1 \192) 
7 & 8 

3 

Rl!prt!snllllliOl' rt!tlIlrdi", nOl'-frun';", of 
RuJl!! In Ih~ C~ntrul A.dlll;"i.flrul;~ 

Trlbwlu/ 

The Committee note from the reply 
of the Mini5try of PCfIIOnnel. Public 
Grievances and PenAlon' that lub-
leCtion (3) of Section 22 of ,the 
Administrntive Tribunal Act. 1985 
srecifically empowel'll the Tribunal to 
exercise same powel'll a, that of a Civil 
Court under the Code of Civil 
Procedure. 1908 in the matter of 
summoning and enrorei", the 
attendance of any rerson and examining 
him on oath. and as such no separate 
rules have been made hy the Trihunnl 
in exereise of i" rule-making power 
under the Act. 

The Committee. however. find that 
sub-section (I) of Section 22 of the Act 
c1enrly stipulnte, thnt the Trihunal slullI 
not be bound by the "roce-dure laid 
down In the Code of Civil Procedure. 
1908. but shall be guidc:d by the 
Principles of natural ju~tice and subject 
to the other prpvilion, of t hi' Act and 
or any rules made by the Central 
Government. Since the Tribunal hal to 
perform a variety of lianificant 
functiou including taking evidence on 
affidavits and examining JlCI'lIOIII on 
oath. the Commillee consider it very 
euential to have well-knit rules in 
exercise of the powel'll co/lferred upon 
them under section, 35 nnd J6 of the 
Administrative Tribunal Act. 1985 in 
order liull no Injullice is cau.ed to any 
body for _nt of such rules. The 
Committee, therefore. dlelire the 
Ministry to do the needful at the 
earliest. 

5 

Gilt of Government's 
reply 

4 

The Central 
Adminlstrntive 
Tribunnl Rules of 
Prnct ice , 199) have 
since been nlltified by 
the Tribunal 
incorporating the 
Procedure for 
eXllIllinlilion of 
witnes.~es. issue of 
comlllissions elc. "Id" 
GSR 5111-[; published 
in th~ Gazelle nf Indin: 
[;xlrollrdinary. daled 
6 Scptemher. 1993. 

(Vid~ Minislry of 
Personnel. Public 
Grievllnces and 
Pen,ions 0.0, No. A-
I 10 I Wsc.VI!I}-A T 
datcd 7.2.1995) 



2 

2. 10 & 11 . 

6 

3 

The DirrC'tomte 01 M'ITinl' Ensinnring 
Training (Forenum IIIstruC'tor ontl 
Seamanship ImtruC'tor) RtC'ruitment 
Rules. 1987 (GSR 10 of I99J) 

4 

The Committee note that the Necessary instructions 
Directorate of Marine engineering have been issued to aU 
Training (Foreman Instructor and the Minl.tries! 
Seamanship Instructor) Recruitment Departments of the 
Rules. 1987 were published in the Government of India for 
official gazette dated 9 April, 1988. strict compliance of the 
However, the corrigendum to rectify the observation of the 
errors in the original rules was Committee. 
published in the official lIaur,e dated 
S January, 1991 after a lapse of about 
33 months: 111e Ministry of Surface 
Transport hnve attributed the delay to 
certain administrlltiv~ problems in the 
Directorate Genernl of Shipping. In this 
connection, the Committee would like 
to refer to their following observations 
which were circulated to all Ministries! 
Departments of Government of Indio 
vide the Department of Parliamentary 
Affairs O.M. No. F. 32(4)17mlR&C 
dated 6 November, 1978. namely-

"The corrigenda to statutory rules 
etc. should be publilhed within 30 
days of the publication of the 
rules ... 

The Committee note that the nature 
of the administrative problems has not 
been disclosed. 111e Committee cannot 
but reiterate their earlier 
recommendations as aforesaid and 
desire the Ministry to be more careful 
in future so that the errors which crept 
into the statutory rules, are rectified at 
the earliest and in any event within a 
period of 30 days from the publication 
of the rules. 

[Ministry 
Parliamentary 
O.M. No. 
92-R&C 
I Janunry. 1993J 

of 
Affairs 
32(18Y 

dated 
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3. 13 

4. 16 

7 

3 

Tile' Aif"("fufl {Tllird Allle'ndmenl} 
Rule'.!, 1991 (GSR 21H (Jf 19(1) 

The C.ommitlee are not convinced 
with the reilly of the Ministry of 
Civil Aviation that the first and 
aecond amendmentl did not relate to 
the subject-nullter of the third 
amendment made 10 the Aircraft 
Rules. The Commillee find thaI 
when the Ministry hove already 
indicaled In the short litle 10 the 
notification that it i5 the third 
amendment to Ihe principol rulea 
during the year. it flowed Iherefrom 
that there were two more 
amendments made prior 10 Ihe 
extant amendmenl. The Committee 
desire the Ministry to mention the 
particulars of the firsl nnd second 
amendmenls also in the footnole 
below the amendment rnles in the 
gazette notificalion for informal ion 
of all concerned. 

4 

Requiaite corrigendum has 
been publisbed in the 
Gazette of India: 
Extraordinary, Part II, 
Section 3(i) doted 23.2.93 
virk GSR No. III(E). 
(Vide' Ministry of Civil 
Aviation and Touriun 
O.M. No. AV.1I012141 
88-A doted 12 March, 
1993) 

ThC' DC'lhi,. A"dnnUln (/lid Nicobur 
IslUllds Police' Scorl'icC' (Amt'tldnuml) 

RulC'.t, 1991 (GSR 162 of 1991) 

The Committee note thol the 
Ministry of Home Affain have 
expressed their regrets for the 
inadvertent omi!lllion on Iheir part in 
not indicnting the GSR numben of 
the principaVsubse'luent 
amendments in the foot-note 
appended to the notification. The 
Committee desire the Mini.try to be 
more cnreful in future and take 
necessary remedial measures III 
ensure thot reference to lhe original 
'Order' and the lub~quent 

amendments lherelo should always 
be in terms of the GSR numbers and 
the dales of publication in the 
offic:Ull pzette ralher than the 
nlinilterial flIe numbers and their 
dates which have little relevance for 
tbe purpose of keepin, lrack of the 
amendments made to the principal 
rules from time to time. 

The recommendation"" 
obllervalioDl of Ihe 
Committee have been 
noted for fulure 
compliance and relevant 
extractl of the 
recommendations have 
also been circulaled to all 
concerned in lite Mini.lry. 
(Minillry of Home Affairs 
O.M. No. 14012l1AlO-
UTS daled 21 December, 
1992) 



s. 

2 

19-20 and 
23-24 

8 

3 

The' Incon~-llIx (Fim AIlle'lIdmt'lI/J 
Rule's, }992 (S.O. 4-£ of 1992} 

The Committee note from the 
reply of the Ministry of Finance that 
the requirement of filing detllils for 
three years has been kept with the 
intention that only org.1llislltions 
with a proven record of service of 
socio-economic infrastructure 
development are allowed the 
concession. New Organisations less 
than one year old are generally 
advised to apply after the Inpse of 
one year indicating the work done 
by them since their inception. In 
exceptional enses, where nn 
organisation may be new but the 
office bearers and the eKecutive have 
a proven track record-L the Notional 
Committee for promotion of Social 
and economic Welfare may take 
note of the stature of the persons 
managing the IIffairs of the 
organisations. 

The Committee. howev.:r, feel 
that the statutory provisions as they 
stllnd, nrc likely to give nn 
impression that the new organisation 
with less than three years standing 
are obviously handicapped as such 
org.1Risations will not be in a 
position to furnish reqlll~lIe 

pllrticulars of the' three years 
preceding the date of apillication. In 
the absence of the clear-cut 
provision .. in the statutory rules. the 
new organisations howsoever 
deserving ones, may Illlt get the 
benefit of the Government 
sponsored concessions despite the 
hest intentions of the authorities. 
The Committee. therefore, desire 
the Ministry to fortify the statutory 
rules with all relevant provisions so 
as to Rlake them renect the true and 
actual practice for the information 
and guidance of the concerned 
public. 

4 

SUIl-rules 3 (iii) and 3 (v) 
of rule II L have 
accordingly been amended 
so as to Ilrovide that 
organisations which are 
not three years old may 
furnish particulars reillting 
to their period of existence 
vide S.O. 141J-E puhlished 
in the Gllzette of India: 
Extraordinary. Part II. 
Section 3(ii) dated 
5.3.1993. 
(Viti/! Ministry of Finance 
O.M. No. 1491291'J2-TPL 
dated 8 April. I1J93) 



2 

9 

3 
., 

The Committee note from the 
reply of the Ministry of Finance that 
one of the men1bers of the National 
Commitree is to be .pPolinted as 
Chairman by the Centrol 
Government. In the event of 
vacancy of the office of the 
Chairman for any renson. a new 
Chairman i. again to be al'I'l)inted 
by the Central Government: 
However. until the new Chairman il 
so appointed. any other member 
n1ight be elected by Ihe National 
Committee to fill the vacancy. In 
this connection. the Committee 
observe thnt once a member is so 
elected to act as Chairman by the 
National Committee. he assumed all 
the powers and functions of the 
of rICe of the Chairman for all 
purposes and for all time to come 
without the concurrence of the 
Central Government. Thus, the 
National Committee could function 
with its elected Chairman so lona as 
the Central Government refrain 
from exercise of their power. This 
way. the Central Government have 
pa5.~d on their power 10 the 
Nationnl Committee in Ihe mailer of 
nppointment of its Chairman which 
cannot be formed as a sound nnd 
healthy practice. 

The Committee feel that the 
posilion of the elecled Chairman of 
the National Commillee connOl be 
equated with that of the member 
elected to preside over a particular 
sittin. in the absence of the 
Chairman. The Comn,i"ee are of 
the view that in any ClllIe. the power 
to appoint/elect I Chairman ought 
not be .imultaneoully Yellted in two 
aaencies. "iz.. the Central 
Government Ind the National 
Committee, in the event of VICIIDC)' 
of tbe office of the Chairman for any 
reasonl. The Committee. therefore. 
desire the Ministry to lmend the 
Incoa,e-tax Rulel to the neceuary 
effect at an early date. 

4 

Sub-rule (3) of rule II a 
hns acconlinaJy heen 
anlended to tile necessary 
effect \lidt' S.O. 149·c 
puhlished in the Gazelle 
of India: Extraordinary. 
Part II. Section 3(ii) dated 
5.3.19'13. (Villt' Ministry of 
Finance O.M. No. 141J12W 
92-TPL dnted II April. 
IW3) 



6. 

7. 

2 

2S 

SEVENTH 
REPORT 
(TENTH LOK 
SABHA) 
(Prelented on 
2.3.1993) 

10 and 12 

10 

3 

AClion ,ukm by Gov~","uml on '''~ 
Teconanllmdulions ollh~ Conanli"~~ 

4 

Under Direction 108(1) by the Necessary instructions 
Speaker, the Ministries are required hove been ioued to all 
to furnish from time to time the Ministries! 
lIatements of action token or 
proposed to be taken by them on the 
recommendations made by the 
Committee in their reports. With a 
view to ensure speedy 
implementation of their 
recommendations, the Committee, in 
paraaraph 93 of their Sixteenth 
Report (Fifth Lok Sabha) had fixed a 
time-limit of six months within which 
the MinistrieVDepartments should 
implement their recommendation •. If 
in any particular cn5e it hnd not been 
possible to adhere to this time-limit, 
they should ask for extension of time 
from the Committee after explaining 
the difficulties in implementing the 
recommendation. Still the cases of 
delay continue to occur. A5 would be 
seen from the statement oprended to 
this Report (Appendix III)·, in 
severo I coses, Government have 
taken about 20 months in 
implementation of their 
recommendations. The Committee 
cannot but again stress that the 
Ministries concerned should evolve 
suitable measures tll streamline their 
procedure in order that the 
recommendations ellUlnating from the 
Comnlittee are iml,lemented within 
the IIUlximum time-limit of Six 
months laid down by them. 
The l"do-Ti~Ian Border Po/ict, S44b­
InsJ1«/or (Compou",/erIStOrtsi 
Pharmacist) RtCTUitmtllt Ru/!!s. 1992 
(GSR IfH of 19921 

Departments of the 
Government of India 
for strict compliance of 
the observation of the 
Committee. 

(Ministry of 
Parliamentary AUain 
O.M. No. 32(18)192-R 
& C elDted I. 1.1993) 

The Committee observe that as the Rule S of the Indo-
Indo-Tibetan Border Police penonnel TIbetan Border Police 
is loverned by the Central Reserve Sub-Inspector 
Police Force Act of 1949, such (CompoundoerlStoresl 
pcnonnel is bound to follow the PIuIrmac:ilt) 
provisions of that Act and the rules Recruitment Rules 1992 
made thereunder automatically. hal been deleted by the 



2 

11 

3 

Hence. any mention III to the 
applicability of the parent 5totUte and 
the rules made thereunder in the 
recruitment rule~ providing for 
allpointment to any specific category 
of postS in Ihat organiSlltion would 
merely lend to he sUlltrfluous. TIle 
Commillee do 01)1 also see ony force 
in the argument thot similar 
provi~ions have IIlrelldy crept intn 
severn I other recruitment rules for 
the posts in the Indl'-Tihetlln Border 
Police. TIle Comminee. therefore. 
desire the Millistry of Home Affairs 
to olllit rule 5 (regllrding other 
conditions of service) of the Indo-
Tibetan Border Police. Suh-lnSlltctor 
(ColllpounderlStnreslPharm:lcist) 
Recruitment Rules and the identical 
provISIon occuring in the other 
recruitment rules. at the earliest. 

The Commillee note thlll the Indo-
Tibetan Border Police. Suh-Inspector 
(CompounderlStoreiV'Pharmacist) 
Recruitment Rules. 11J92 came into 
force on 7 March. 11J92 i.t'. Ihe date 
of their puhliclltion ill the official 
GlIZelle. lind prm'ide:d for cent per 
cent direct recruitment to the posts of 
Sub-Inspectors. The Commillee. 
however. find thnt cont .... r)' to the: 
laid down position. as Illuny as 44 
appointments had already heen made 
on lid hoc basis and since also 
regulurised with retrospective effect 
right from Decemher. 11)78 onwards 
without due legal Duthl1rity. Though 
the Committee are not IIverse 10 the 
resularisation of staff which WIIN 

appointed on lid hOI: bOlis. they 
would like to uphold thot the 
recruitment rules brought !lut for the 
purpose should as well reftect Ihe 
true and correct IlOSition. The 
Comnlillee. Iherefore. desire the 
Ministry of Home Affairs to take 
nece .. ry c:onective llClion. in 
c:olllllltation with the Minilltry of 
Law. for inc:orpol1ltion of the llllitable 
.. YinS cla_ in the recruitment rules 
of 1992 with a view to im~rt validity 
to the ICtiora already tlken with 
rell'olpec:tlvc effcc:t. 

4 

substitution of 
.. villg c:lIIU5e. 
IMilliNtry of 
Affairs O.M. 
1-12H1YI!v3·0RG 

the 

Home 
No. 

(ITDt').1J c:rs. 
11.II,IJ41 

I·duh:d 
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8. 14 and IS 

eNot reproduced. 

12 

3 

77le Cuntonnle", Fund ~rvatltS 

(Amendment} RII/".f. IWI 

The Committee find Ihlll the 
prescribed period of flO dllYS for 
inviting public comments on the drllft 
IImendmenl rilles Wl\5 reduced to 
mere 16 days in actllal prnctice as the 
gllutte copies could be mIIde 
available to the public much lllter. 
Though no formlll extension of the 
prescribed period wns notified. 
Government did con5ider objections! 
suuestions as received upto 14 
August, 1990 i.t'. a little beyond 60 
days before i55ue n final nolifienlion. 
The Cllntonment Boards as they were 
nffected by the JlroJlO5ed nmendment. 
were also informed through a circular 
leiter by the DGDE. The gist· of 
objections goes to indicate that the 
Cantonment Bonrds of Jhansi. 
Dehradun, Agrn. Kirkee. Jabalpur 
lind SlIugor hnve opposed the 
proposed amendment i.e. omi55ion of 
rule 9 which vested power on the 
Cnntonment Board to. made 
recruitment on tempornry bMi5 for n 
period not exceeding ~ix months. 

The Committee note that with n 
view to IIvoid recurrence of such 
coses in fllture. the Ministry have 
issued instructions that the public 
notices inviting comments on the 
drnft amendments to the rules should 
prescribe for reckoning the period of 
60 days from the date on which the 
copies of the gOlette arc made 
IIvnilllble to the public rather than 
from the date of publicntion of the 
gazelle. The Committee expect the 
Ministry of Defence to be ever 
watchful and take all nece5!IDry steps 
to enlurio, that adequnte opponunity 
is liven to the public for study and 
Rndiol their comments on the draft 
amendment rules Ind the period 
prncribed for the purpose is not 
rendered just iIlUS(lry. 

4 

Observations of the 
Committee have since 
heen circulated to all 
concerned in the 
Ministry for strict 
compliance in future 
vi/.k Ministry of 
Defence (DG. DE) No. 
2Sl13Yc/L&Cl69 (PC· 
II) dilled 26 April, 
1993. 



1 

f. 18 

10. 20 and 21 

13 

3 4 

Tbe Miniltry of SurI_ TrUlpOn 
(TranIpon WUW) Senior Analyst (Wed 
Study) Recruitment (Amendment! 

Rules, 1992 
The Committee note that, on beln, 
pointed out by them, the Ministry of 
Surface Transport have agreed to 
amend the Senior Analyst (Work 
Study) Recruitment Rules to provide 
for raervationl for Scheduled 
Cutel, Scheduled Tribes and other 
special cateaoriel of persons on the 
usual lines. The Committee desire 
the Miniltry to do the needful 
expeditiously. 

Ministry of Home Atrail'5 (Group 
'D' Posts) Recruitment 
(Amendment) Rules, 1992 (GSR 37 

of 1992) 
The Committee note that it hal since 
been proposed to carry out a review 
of the existing recruitment rules 
aovernin, Group 'D' posta in the 
Ministry of Home Affairs with a 
view to brinJin, forward fresh 
recruitment rules after incorporating 
the necessary chan,e., in 
supersession of the existing ones. 
The Committee do not, therefore, 
press for an amendment of the 
nocification under reference for 
incorporatin, the requisite foot·note. 
In thit connection, the Committee 
would, however, like to refer to 
tbeir earlier observations made in 
para pj1 of their Sixth 'Report 
(Seventh Lot Sabha) wbich reads PI 
uDder: 
"the Commlltee are unhappy to DOte 
dull their recommendation reprdi'l' 
~vla, 01 foot·note ., tbe ameadla, 

The Ministry of Surface 
Transport (Transport 
Wi",) Senior Analyst 
(Work Study) Recruitment 
Rules have ac:cordinaJy 
been amended vide GSA. 
337·E dated 26.3.93, 
inaertin, the requisite 
IIvin, rule, namely-

"6. Savin&:- Nothi", in 
these rules shllll effect 
reservation., relaxation of 
age limit and other 
conceslions required to be 
provided for the 
Scheduled Castes, the 
Scheduled Tribes, Ex-
Servicemen and other 
special categoriel of 
penons, in accordance 
with the orders issued by 
the Central Govemmenc 
from time to lime in thil 
reprd." 

The Ministry of Home 
Affain (Group 'D' Posta) 
Recruitment Rules. 1968 
have since been 
superseded .. ide GSR .c84 
dated 9 October. 1993. 

[O.M. No. A 42012I1~1· 
Ad. II dated 26.12.1994] 



1 2 
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11. TI and 29 

14 

J 
ruIeI incfatinl 
particulan of earlier ...... daellil 
had aot tieca uniformly followed 
ia all c:ua. The Committee 
claire the Ministry 01 l.I" 
(Leaillative Ocpartmeat) tbat 
wbile veuiaI the rules, they 
lhould allO see thlt the practice 
is followed by all Ministries! 
Departments in letter and 
spirit." 

The Committee note with. c:oac:era 
that despite their Clteaorical fandin. 
in thil reprd, the Ministry have 
failed to indicate particulars of the 
previous amendments by way of a 
foot-note to the amending 
notification. The Commiltee cannot 
but reiterate their earlier 
recommendation in this reprd and 
desire the Ministry to eV(llve suitable 
lafeguards apinst recurrence of such 
lapllel. 

Th~ C~"tral r"thulriGl S«,urity Foru 
(Fourth A~"d~n" Rules, 1990 

The Committee note with regret that 
the reply of the Ministry of Home 
Affain WIll far from being 
satisfactory. The Committee feel 
that as a general principle, on~ the 
original rules are published in a 
panicular section of the official 
gazelle, i.e. under 5.0. numben or 
O.5.R. number etc., as the case may 
be, any further amendments to the 
original rules should as well be 
published in the same section of the 
pzette, as the amendment rulea on 
being notified become part of tbe 
original rules and they have no 
separate entity as luch. However, if 
any sUbiequent amendments lie 
published in a scattered manner i.t. 
amendments related to some aspects 
in one section and amendments 
related 10 some other alpects in 
other IeCtion of the gazette, it would 
lead 10 inconvenience to the 
concerned public ill teepina a track 
01 IUd! amendments. The 
Commiltee, therefore, direct the 
Millistry to do away wi" the exiltina 
,.... 01 ~ the 
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In future all amendments 
to CI5F Rules will be 
notified in the same 
section in which the 
original rules were 
published on a uniform 
pattern. Necessary action 
is beina taken to finalise 
and notify and CiSF 
(Amendment) Rules in a 
coDlOlidated manner and 
for publishing it in the 
same section of the pzetle 
in which the original rules 
were published. 
rMinistry of Home Affain 
O.M. No. E. 32012IYJ(). 
L8tMers. I dated 
6 April, 1993.) 
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amendments to the Central 
Industrial Security Force: Rulc:t 
under different sections of the 
gazette forthwith and Ihal any 
further amendments in Ihis behalf 
must be notified in the s.1me section 
in which the original rules were 
published. on a uniform pall ern . 

The Commillee 1I0te Ihat 
consequent upon the conversion of 
the Central Industrial Securily Force 
into an Armed Force of the Union 
by Act 14 of 1983. nn exercise for 
issuance: of II comprehensive order 
was III ready underway. The 
Committee desire the Ministry to 
accelerllte the proces.~ of finlliisation 
and notify the proposed consnliduled 
order at Ihe eorliest curloiling nny 
further ddny in the motter. 

TIll' \!i . ."klwJlII/III"" Port TrIlJ/ EmpIIIY(,(,of· 
(AI/mn/('I/I (If R('sitlI!II("('.~) AmI!IIt1I11('1/I R('gllili/illll.~. /992 

4 

12. 32 and 33 The Committee note the Ohservntions of the 
Visakhapatnam Port Trust Comlllillee have been 
Emrloyees' (Allotmenl of nllted for comrlinnce in 
Residences) Regulations. 1%8 ond future by all the Major 
subsequent nmendments thereto till PorI Trusts. The Mioistry 
19111 were rublished in Ihe Aodhra would also be tnking care 
Pradesh Gautte. as rer rractice that whenever nrrroval of 
then in vogue. Therefore. no GSR the Government would be 
numben were given to these notified ill Ihe Gnutte to 
notifications. Only the: last Ihe Regulalions. the foOl-
amendment was 50 Jlutolished ill the note containing full 
Gazette of India under GSR No. pnrticullln; of the principal 
1176(E) of 19811 and the: Ministry regulations nnd the 
have no objection 10 indiclIting its amendments thereto 
GSR number elC. in Ihe fool-nllle. wOllld be duly 

The Comnlittee. in parll 45 of 
their Third Report (First Lok 
SlIbha), have ellll,hnsi"ed that 
• 'whenever any amendment in the 
rules is made, the SRO nllmben; of 
the rrevious amendmenu or the 
original rules should he dIed in a 
fO\lt-note. If the number of rrevious 
amendments is large. reference: in 
the foot-note mlly be Aliven only to 
the last amendment." Since: the 
ministerial file numhen; lind datn 
are of little relevance for the 
pllfJlOllC of keering Irock of the 
amendments macIc: from time to 

incorJltlrated. 

(Ministry of Surface 
Transport O.M. No. H-
I 101 1f2iCJ3-P[!-) dllted 241 
25 March. 19',14/ 
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time. the Ministry would do well to 
incol'JlOrate in the foot-note the 
particulan of amending notifications 
in terms of official gazette numben 
together with dateR of publication 
only for the sake of uniformity and 
convenience of the concerned public. 
The Committee trUit the Ministry of 
Surface Transport would evolve 
suitable safeguards against possible 
recurrence of Kuch lap!les in future. 

4 
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MINUTES OF TIlE SIXTY FIRST SITIlNO OF THE COMMl1TEE 
ON SUBORDINATE LEO ISLA nON (TENm LOK SABHA) (1995-96) 

The Committee met on Tuesday, 22 August. 1995 from 15.30 houn to 
16.30 hours. 

PRESENT 
Shri Ama. Datta - ChIJ;rmllll 

MEMBERS 

2. Sm.. Bhavna Chikhalia 
J. Shri V. Dhananjaya Kumar 
4. Shri D. Pandian 
5. Shri K.O. Shivappa 
6. Shri Umrao Singh 
7. Shri Swarup Upadhayay 

SECRETARIAT 

1. Shri Ram Autar Ram - Deputy S«~IlJry 
- -ASSUIlJnt Dinclor 2. Shri B.D. Swan 

, .. •• •• • • 
25. The Committee then considered and adopted the draft Twentieth 

Report. 
26. The Committee then adjourned to meet again on S September. 

1995. 

• o....t ..... 01 1M ........ _ CIDftNd ..... Repon. 
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